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Title: Introduction of the Civil Liability for Nuclear Damage Bill, 2010.

MADAM SPEAKER: Hon. Members, I have received a request from the hon. Parliamentary Affairs Minister saying that Item
No.22 may be taken up before the reply on the Discussion under Rule 193.

...(Interruptions)
MADAM SPEAKER: Please take your seat.
...(Interruptions)

MADAM SPEAKER: I have permitted it. The hon. Minister.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY
OF EARTH SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI PRITHVIRAJ CHAVAN): I beg to move for leave to introduce a Bill to provide for civil liability for nuclear
damage, appointment of Claims Commissioner, establishment of Nuclear Damage Claims Commission and for matters
connected therewith or incidental thereto.

I seek the permission of the House to introduce the Civil Liability for Nuclear Damage Bill.
MADAM SPEAKER: Motion moved:

"That leave be granted to introduce a Bill to provide for civil liability for nuclear damage, appointment of
Claims Commissioner, establishment of Nuclear Damage Claims Commission and for matters connected
therewith or incidental thereto. "

SHRI BASU DEB ACHARIA (BANKURA): Madam, the Civil Liability for Nuclear Damage Bill, 2010 is illegal and
unconstitutional. It violates Article 21 of the Constitution. Where the right to life is the fundamental right, the fundamental
right to life of the citizens of the country is being violated by the introduction of this Bill.

Madam, it ignores the judgement of the Supreme Court. The Supreme Court had said, 'polluter pays the damage'. So this
judgement of the Supreme Court is being violated by bringing this Bill. It compromises the right of a citizen to go to the
court for claiming adequate compensation. This violates the right of a citizen. After this Bill is passed, then the citizens of
this country will not be able to go to the court to claim more compensation because the payment of compensation is being
capped. After the supplier has supplied the equipment, if there is any nuclear accident in a nuclear plant ...(Interruptions)

MADAM SPEAKER: You cannot go into the details of the Bill.
...(Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF THE MINISTRY
OF EARTH SCIENCES; MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF STATE IN THE MINISTRY
OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Madam, he cannot go into the merits of the Bill. ...(Interruptions)

MADAM SPEAKER: Yes. Mr. Basu Deb Acharia, you cannot go into the merits of it. I permitted you to just give the reason
as to why you are opposing the Bill and that is all.

...(Interruptions)

SHRI BASU DEB ACHARIA : Madam, the payment of compensation is being capped and the cap is Rs. 500 crore. The
overall compensation ...(Interruptions)

MADAM SPEAKER: Please wait for a minute. The hon. Minister of Parliamentary Affairs wants to say something. Please



take your seat.
SHRI BASU DEB ACHARIA : Madam, the compensation which is paid for the damage of causing death ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL):
Madam Speaker, I would like to submit that there is plethora of rulings given by the earlier hon. Speakers of the House that
at the time of introduction of the Bills, it is only the legislative competence which is taken up, not the merits and not the
constitutionality thereof. ...(Interruptions)

MADAM SPEAKER: Yes. Mr. Basu Deb Acharia, you have made your point. Please take your seat.

SHRI BASU DEB ACHARIA : Madam, I oppose this unconstitutional legislation. It should not be introduced. The Government
should withdraw this anti-people legislation. ...(Interruptions)

MADAM SPEAKER: Mr. Basu Deb Acharia, you cannot go on like this. Please take your seat.
...(Interruptions)

MADAM SPEAKER: Dr. Murli Manohar Joshi.
...(Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) €/

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIEE): Madam, merits can be discussed only when the Bill is
introduced. The Bill is not yet introduced. How can merits of the Bill be discussed now? If he says that Parliament does not
have the competence, on the ground of competence, he can speak, but he cannot speak on the merits of the Bill.
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MADAM SPEAKER: Thank you so much. You have made your point.
...(Interruptions)
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MADAM SPEAKER: That is all. You also know the procedure. You have made your point. Kindly take your seat.
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SHRI GURUDAS DASGUPTA : Madam, I am strictly on the advice of the Leader of the House. I am abiding by
that...(Interruptions) Yes, 1 know something about parliamentary system. The point is that if a law appears to be in
contradiction of the judgement of the Supreme Court and if there is any possibility of that law being struck down as
unconstitutional by the Supreme Court...(Interruptions)

SHRI PRANAB MUKHERJEE: Under what proof?...(Interruptions)
SHRI GURUDAS DASGUPTA : I am coming to that...(Interruptions)

Madam, if I have that apprehension, I am only giving expression to that. There was a 5-member Constitution Bench and
that Constitution Bench has given the judgement that any activity carried on for profit causes a damage then the offending
firm will pay full for the damage sustained by the inhabitants of that place or around it. It is a clear Supreme Court
Judgement. It is against that.

Secondly, I am raising the point as to how can the Consolidated Fund of India be utilized to pay for foreign liability. I am
opposing it tooth and nail.

DR. RAM CHANDRA DOME: Thank you, Madam Speaker. I am also opposing this Bill at the stage of introduction because
the Civil Liability for Nuclear Damage Bill 2010 basically damages the fundamental right of Indian citizens. This is against
article 21 of the Indian Constitution and the liability of injury caused by the foreign companies, the suppliers, is to be borne
by the Indian Government and Indian people from our Exchequer. That is why, it is anti-people Bill. This Bill has no
competence for legislation

MADAM SPEAKER: All right. Thank you. You are just repeating yourself.

DR. RAM CHANDRA DOME : Madam, I am on the point of legislative competence of the Bill. So, I strongly oppose this
Billa€| (Interruptions)

SHRI PAWAN KUMAR BANSAL: Madam, I wish to make a submission again. It is the introduction stage and not a debate on
the subject. At the introduction stage, the normal rule is that when there are more than one Member who have given
notices, the Member who gives the notice first is permitted to speak...(Interruptions) But in her discretion, the Speaker can
permit even more, but that would not lead to a situation where...(Interruptions)

SHRI BASU DEB ACHARIA: There is convention also of the House...(Interruptions)

MADAM SPEAKER: Please sit down.

SHRI PAWAN KUMAR BANSAL: Madam, he has not heard me...(Interruptions)

MADAM SPEAKER: Nothing will go on record except what the hon. Minister is saying.
(Interruptions) €+

SHRI PAWAN KUMAR BANSAL: Madam, if you exercise the discretion to permit more than one Member to speak that would
not mean that a full-fledged debate takes place. That would be against the rulesa€| (Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): Madam, is the hon. Minister advising the Chair?...(Interruptions)
MADAM SPEAKER: Please take your seat.

...(Interruptions)
SHRI PAWAN KUMAR BANSAL: I said that I had a submission to make...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY): Madam, they are repeating it...(Interruptions)
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MADAM SPEAKER: Just make your points; that is all.
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MADAM SPEAKER: Please do not go into the merit of it.
...(Interruptions)
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MADAM SPEAKER: Let us not have a debate. The Bill is not at the debate stage.
...(Interruptions)
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MADAM SPEAKER: Hon. Member, do not go into the merit of it.
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At this stage Shrimati Sushma Swaraj and some other hon. Members left the House.

13.09 AYz hrs.

At this stage, Shri Basu Deb Acharia, Shri Gurudas Dasgupta



and some other hon. Members left the House.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I would like to place on record a point that the introduction of a
Bill can be opposed only on the basis of the legislative competence, not on the basis of merit of the Bill. What the hon.
Members are saying is on the merit of the Bill. These are obnoxious; this is totally Parliamentary obstructionist approach.

MADAM SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for civil liability for nuclear damage, appointment of

Claims Commissioner, establishment of Nuclear Damage Claims Commission and for matters connected
therewith or incidental thereto."

The motion was adopted.

SHRI PRITHVIRAJ CHAVAN: T introducex the Bill.



